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IB. Instead of taking any action against him,
he was quietly asked to go on leave and
resign. This officer was caught while passing
on very sensitive information to the head of
the intelligence bureau of a particular foreign
Mission. I am saying this because there is no
response from the Government. Madam, this
issue was raised earlier. Till today there is no
response. Today is the last day of the Session.
No Minister comes and says anything. What
is the use of raising issues if we are just
talking here and none of the Ministers even
bothers to say a word in response? 1 am
appealing to you as Chairperson earlier also
there were directions from the Chair to the
Government that some kind of response
should come from the Government. He has
raised such an important issue. Today we ad-
journ and nobody knows what has been done
and what the result is. People are being taken
to jail. Let the Government at least come and
say that it will be looked into, whether it is
true or false. The Government should tell us
about the action that they are taking. Let
somebody from the Government respond.

KE. LAWFUL INDIAN CITIZENS FAC
ING HARASSMENT BY BOMBAY
POLICE ....... Contd.

SHRI ADHIK SHIRODKAR
(Maharashtra): Madam, ...(Interruptions)...

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): But, your
name is not there in the list before me.
(Interruptions)...

SHRI ADHIK SHIRODKAR: I was told
by the Deputy Chairman that I would be
allowed to speak ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Do you want to associate
yourself with this issue? ...(Interruptions)...
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SHRI ADHIK SHIRODKAR
(Maharashtra): I want to associate myself with
it. but with a statement. Madam, a Central
Law has been enacted as to how a foreigner
can enter India and how long he can stay.
Anybody who violates this provision is
deemed to have committed an offence and is
liable to be prosecuted, incarcerated in jail and
deported. These provisions are in the interest
of national sovereignty and integrity. If at all
we are cutting across party politics, it is neces-
sary to identify them. It is the bounden duty of
the administrative machinery in each State to
take action. If at all there are excesses, it
would be proper to bring it to the notice of the
Government  concerned.  Rather  than
generalising it, it would be proper to bring the
specific instances to the notice of the Govern-
ment concerned. If it is Maharashtra, I can be
given this. I will pass it on. Let us not make

generalisations which go contrary
...(Interruptions)
THE VICE-CHAIRMAN

(SHRIMATI KAMLA SINHA): Mr. Nilotpal
Basu, please sit down.

SHRI ADHIK SHIRODKAR: Let us not
make generalisations which go contrary to the
very integrity and sovereignty of this nation.

Thank you. Madam.

mﬁmm e @A et (RE):

Iquwmay  (sioft wFwen famm): om
st ... (aR)... ’

SHRI MD. SALIM: We have a law to
detect foreigners. (Interruptions) It should be
done according to that law. ...(Interruptions),
We have a  wcll-formu-latcd law.
(Interruptions)
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Frway (sfedl Fuen fism): s

W, T@ A O R L (FEAW)... B
W] . (I ..

No more association. No
more discussion. (Interruptions)
SHRI TRILOKI NATH CHATURVEDI

(Uttar Pradesh): Madam, I want to say
something. (Interruptions)
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SHRIMATI MARGARET ALVA
(Karnataka): Madam, let the Government
respond. (Interruptions)
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